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SHRIMATI MARGARET ALVA: Is it a
reply from the Government or a question?
What is happening, Madam?

THE DEPUTY  CHAIRMAN: Now we
are not discussing it.
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Financial irregularities and corruption in
Paradeep Phosphate Ltd.

SHRI PRAVAT KUMAR SAMAN-
TARAY (Orissa): | am indeed grate-ful to the
Chair for permitting me to speak for the first
time in this august House.

I am going to remind this House that | am
talking about a subject which was discussed
in this House earlier and that it has turned to
be so serious to Orissa. It is relating to a
memorandum submitted to the hon. President
of India and the Prime Minister of India on
25th September, J986 by Paradeep Phosphate
Ltd. Employees' Union, of which, | along
with the Office bearers was the signatory. In
this memorandum, it was pointed out that the
maladministration, mismanagement, financial
irregularities and serious corruption are
existing in Paradeep Phosphate Ltd., s joint
venture of the Government of
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India and the Republic of Nauru. It was
also established in the memorandum that
certain high officials are responsible for the
existing state of affairs in the Paradeep
Phosphate Ltd. For that matter the Offices
of the President and the Prime Minister have
informed the union on 6th October, 1986 and
September 1986 that appropriate actions
have to be followed. On 26th November,
1986. Mr. G. C. Bhuyan then a Member of
this House had raised this matter of public
importance in this august House. In fact, after
the discussion, the then Minister Mr. R.
Prabhu had informed Mr. Bhuyan on  31st
December, 1966 that his Govternment was
inquiring into the allegations. Madam,
nothing has  happened so far. On 29th
January, 1990 three  prominent MPs of
Lok Sabha from Orissa, two of whom are now
Ministers of State in the Government of India
have reminded the Deputy  Prime
Minister and Agriculture Minister about
the existence of these corrupt officials and the
state of affairs of Paradeep Phosphate Ltd.
Sensing the danger of inquiry the
management of Paradeep Phosphate Ltd., has
removed fifty one employees including all
the officials of the Union  from service in
the month of November, December and
January, 90 without following any norms
of service rules and even violated the
Industrial Disputes Act and Code of
Discipline going to the extent of de-
recognising the union. Notice has been
served on the Union. |  would request,
through you, the Minister that if this state
of affairs is allowed to continue at Paradeep
Phosphate Ltd., a joint venture, with
whom a foreign Government is associated, |
am afraid the union and its members cannot
remain silent spectators. | am afraid the plant
may be closed where Rs. 600 crores of Gov-
ernment of India's money having 51 per cent
of equity share along with 49 per cent of
NAUR-Government share will go to dust.
This is not because of the workers about
whom an appreciation has been mentioned in
the annual report submitted by the Ministry
for exceeding the targeted
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production. So workers cannot be made
responsible. It is because of mismanagement
by the officials running the Paradeep
Phosphate Plant. | would remind the
Government about the assurance given in this
House by the Minister of Agriculture that he
would take suitable action and expedite the
process of engiry to find out the culprits and
punish under the rules available in this
country. Thank you.

Need to Build a Parallel Bridge to the
existing Zuari Bridge in Goa

SHRI JOHN F- FERNANDES (Goa):
Madam Deputy Chairman, thank you for
permitting me to make this special mention.
We all must be aware about the major tragedy
that occurred in our country in 1986 with the
collapse of Mandovi bridge in Goa, cutting a
major link on the National Highway No. 17.
We have one more similar bridge on river
Zuari in Goa on the same National Highway,
which is likely to face the same tragedy as
both these bridges are of the cantilever type.
This bridge is hardly seven years old and it
has been recently tendered for major repair
works at an estimated cost of Rs. 3.5 crores.

Since the collapse of Mandovi bridge, the
Central Government has so far spent Rs. 5.6
crore to maintain water transport on this river
besides exorbitant cost of construction of new
bridge and rehabilitation of the old bridge.

I would sincerely appeal to the
Government to give a serious thought to
construct a new parallel bridge on river Zuari
before it is too late and thus' save wasteful
expenditure for the Government. Thank you.



